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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 603 OF 2024

In the matter of: -

NEWS ITEM TITLED 308 @4 TR 81 361 g BIaTS, SItal 9Hd 9 caeR-eral

%Q‘TQ%.W” APPEARING IN CHANDAULISAMACHAR.COM DATED
13.04.2024

SHORT REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL
BOARD (CPCB) i.e RESPONDENT NO. 2

1. That, Hon’ble NGT vide order dated 27.05.2024 in the subject matter and vide
notice dated 01.07.2024 has sought the reply of Central Pollution Control Board
(hereinafter referred as CPCB) over the averments brought out in the instant

news item. Thereby, the reply is made in succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and control of Pollution) Act, 1974. It performs the functions under
The Water (Prevention and control of Pollution) Act, 1974, The Air (Prevention
and control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

3. That, news item brings out the allegations of illegal sand mining being
undertaken in Padav and Niyamatabad areas of Chandauli District of Uttar
Pradesh. The news item also brings out that during an investigation in Kunda
Khurd village, one JCB machine and seven tractor-trolleys were seized and

taken into custody.
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4. That, in view of the aforementioned facts brought out in the news item, the
provisions of The Mines and Mineral (Development and Regulation) Act,
1957 (MMDR Act) applies in the given circumstances. Under the provisions of
the MMDR Act 1957, the State is empowered to make rules for regulating the
grant of various forms of mineral concessions in respect of minor minerals,
which includes making rules for preventing illegal mining, transportation and

storage of minerals.

5. Central Government has issued Environmental Impact Assessment Notification,
2006 regarding Environmental Clearance to be obtained for various
projects/activities mentioned in the Schedule of the said notification. The
Environmental Clearance is issued by Ministry of Environment, Forest and
Climate Change (MoEF&CC) for Category A projects/activities, and by
concerned State Level Environment Impact Assessment Authority (SEIAA)
constituted by MoEF&CC for Category B projects/activities. The process
requires submission of Environment Impact Assessment report and Environment
Management Plan Reports by project proponent. Mining of minor minerals,
including sand mining projects, are categorised as Category B project/activity
under the Schedule of the EIA Notification and it is mandatory to obtain
Environmental Clearance for such projects from the SEIAAs. Further, it is

T mandatory to obtain Consent of concerned State Pollution Control Board

(SPCB) / Pollution Control Committee (PCC) of Union Territory for mining
«\\projects. State Government, SEIAA and SPCBs are the concern authorities to
<// ensure compliance of the conditions prescribed in the Environmental Clearance

and the Consent.

6. That, the instant news item concerns the state of Uttar Pradesh, thereby, CPCB
has requested UPPCB vide letter dated 07.06.2024 & 19.06.2024 and e-mail
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dated-17.08.2024 to coordinate with concerned office in District Chandauli and
to provide a report in this instant matter. Additionally, an e-mail dated
30.08.2024 has also been sent to UPPCB and District Magistrate Chandauli
(Respondents) to ensure submission of responses before Hon’ble NGT (PB) in
the instant matter. UPPCB has informed about sending their inspection report to
Registrar NGT (PB) in compliance of directions to them. The copy of letter dated
07-06-2024, 19-06-2024, and emails are annexed herewith as ANNEXURE-1.

. That, the answering respondent craves leave of the Hon’ble Tribunal to file

additional reply, in future, if required.

. That in the light of the above submissions, it is respectfully submitted that this
Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

L
(Nazimuddin)
Scientists ‘F’

Central Pollution Control Board

passed by this Hon’ble Court in the instant OA.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 603 OF 2024

In the matter of: -

NEWS ITEM TITLED “3{3% G- TR 81 T8 § PIaTs, SRl ¥ad 9 gaez-glan

%uw%‘arﬂw APPEARING IN CHANDAULISAMACHAR.COM DATED
13.04.2024

AFFIDAVIT
I, Nazimuddin, working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 2 in the above

matter, do hereby solemnly affirm, declare on oath and state as under:-

1. That 1. the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records. and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying short reply may be read part and parcel of the present
affidavit.

3. That the accompanying short reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the basis
of the record maintained during ordinary course of business of CPCB and
available records and documents and the contents of the same are read over and

explained to me and are not repeated herein for the sake of brevity. \
W

DEPONENT

Allgia8g<it / Nadimuadin
¥ ‘v’ / Scientist 'F*

=T ars
Central Pollution Control Board
(Mmm,wwmqﬁaﬂqm,mam)
(Mo Environment, ForestAnd Climats Change, Gowt. of India)

wfRAw W, g s e, f2ei-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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VERIFICATION
05 SEP 2024

Verified at New Delhi on this day of 2024 that the contents of the above reply
are correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

DEPO&NT

ANAHSERI9 / Nazimuddin
I51% ‘7% / Scientist 'F'

Central Pollution Control Board
+ T T4 Tefary YRa e, ARa W)

(
A STED (Mo Environment, Forest And Climate Change, Gowt. of India)
R w7, g srefa T, frefi-1i00a2

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

NOTAR\’ PUBLIC
GOVT. OF INDIA

0~ SEP 7074
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o, S UEHuT e S

g 3 CENTRAL POLLUTION CONTROL BOARD
O~ TATERUT, O Ud WeETg THREwT WA WA TR
0;3}?550 MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
s e / E-Aw
. CPCB/Mining/CM-13011/149/2024/ 07 9 2024
qar g,

I Hfg,
IR YS U0 gz ai,

TGS, IR U™ (226010)

fwa: wrrfa fta sfa s 75 Reeh gt 9Rm o0,  603/2024 # e smewr Rt
27.05.2024 F T & |

TRIed, -
DU T & I e A It g e 7 fyeeht & 9T % 603/2024 HuiRd smewr
fesiep: 27.05.2024 w1 T TR A BT BY IR | ST & sgRe-1 § Ifewfed TR Fiy fie w
IUaH B | https://chandauIisamachar.com/muqhalsarai/ilqual—mininq—in-alinaqar—and—muqhalsarai—
area/cid14130304.htm) | I& YYH S feHilen-27.05.2024 GRT =R wfdarct 13 A & wd T Gars
feien-06.09.2024 Frad at it & | SR Y= Tl e §E Y o7 | Pim PRe Ry o

“7. Respondent No. 1, UPPCB is directed to file a comprehensive report in respect of illegal mining in the area under
consideration and the action taken by the UPPCB for imposition of environmental compensation against those who
have caused damage to the environment by such illegal mining, at least one week before the next date of hearing ...”

i%mwéwmww%mzmﬂ@wﬂﬁaﬁmwm&ﬁmﬂ
TAIHD T P DIUTE! SHRSAT SR BT |

3 aaﬁu%ﬁsaﬁ&ﬂamaﬂwﬁuﬁrmwifﬁwﬁ|

AP - T T
TR v, o
TP :SRIGATIIR
wfaferfu:
&A1g FemIs (aaway),
B3I Trguu e 91 (@t i)

TGS, IR WS (226010)

‘gREst e’ gl e[ TR, feewdi- 110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 |
TIATH/Tel - 43102030. 22305792, TTHTEZ/Website : www.cocb.nic.in
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%---;e; \\ﬂ Iérr':slsrtyrlw(?nfgrqt T 2023 INDIA eta fRew, aETs Regional Directorate, Lucknow
“"“ © (FateReT, 77 3R earg URed e, SR SER)

G PG
(Ministry of Environment, Forest and Climate Change, Govt. of India)

CM-1301 1!1!2021-LAW-RD-LUCKNOW,-RD-LUCKRDW/ 2677 fe=t": 19.06.2024
qar A,

T, FE@TH- 226010

fawa : et ey gt srffreor # e o, . s 603/2024 F arder R 27.05.2024 3
ALUTAT F "aw 7|
Hgrey,

T e F. w0 L 91w o femts 07 06.2024 (Ff& werw) F1 w2t wzwr 7,

o wretter Trfier afee siftror F smier sresia-1 % SeertarT s i ghe § affy ded(cqF
nammﬂmﬁmmawﬁmmaﬁmwm

FT: mmwg%mﬁuanmﬁwmﬁﬁmaﬁﬁﬁ%m
FAAT AT F¥ U sy £ vw uiy z9 wraters 7 f 90T 53

T,
(33, . )
CEIRREENE
EEPEHO Pt
RINIE IS
. ggmﬁ. are. oY ot -1, %, w. f @ e, TS AT |

o THTT WA, fafdr samT, Fo wo o o, weamery, feefy AR HEATH |
L afdwTd, fefrr st s wder wgwor fesr

aTE, AR, AT R wrate, SEATETAY, WIE, | A T

(R, . |rd)
“fawrg wo, fasgfa @ve, G TR, wETS-226 010 (IW.) WM HAfer/Head Office
"PICUP Bhawan", Vibhuti Khand, Gomti Nagar, Lucknow-226 010 (U.P.) IREe e, 3= YT TR, fEeei-110 032
EPABX TN : 0522-4087600, 4087700 "Parivesh Bhawan", East Arjun Nagar, Delhi-110 032

EPABXWTEU Tel. : 011-43102030, 22303717

LU / Tel. : 0522-4087601, 2721915
ﬁﬂﬂlﬁawebsite:hﬂp:fhvw‘ cpeb.nic.in

% e / e-mail ; rdlucknow.cpcb@gov.in, cpcb.lucknow@gmail.com
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 603/2024

News Item titled "319y @WF9 WR 8 W& & HRAE, SGET 990 9 daex—glol fhy MU &
W' appearing in chandaulisamachar.com dated 13.04.2024

Date of hearing: 27.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This original application is registered suo motu on the basis of the
news item titled "3d¥ WFT W T @ T PRAE, ORAE THI 9 Saes—gien By MU §

¥Iel" appearing in chandaulisamachar.com dated 13.04.2024.

2. The news item relates to the illegal sand mining being done in the
Chandauli District of Uttar Pradesh. As per the news item, illegal sand
mining is still going on in the Padav and Niyamatabad areas in the
Chandauli District. The news item discloses that during an investigation
in Kunda Khurd village, one JCB machine and seven tractor-trolleys were
seized and taken into custody. The news item states that as the
investigating officers arrived at the site, people driving these vehicles fled

from there.

3. The news item raises substantial issue relating to compliance of the
environmental norms, especially compliance of Sustainable Sand Mining

Guidelines, 2016 and the Environment (Protection) Act, 1986.

4. Power of the Tribunal to take up the matter suo-motu has been

recognized by the Hon’ble Supreme Court in the matter of “Municipal
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Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

S. Hence, we implead the following as respondents in the matter:

(1).

2).

(3)-

(4).

Uttar Pradesh Pollution Control Board, through its Member
Secretary, Building No. TC-12V, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010.

Central Pollution Control Board, through its Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-
110032.

Ministry of Environment, Forest and Climate Change,
Regional Office Lucknow, through its Deputy Director
General, Integrated Regional Office, Kendriya Bhawan, Sth
Floor, Sector H, Aliganj, Lucknow 226020, Uttar Pradesh.
District Magistrate, Chandauli, Collectorate, Chandauli

232104, Uttar Pradesh.

0. Issue notice to the above respondents for filing their response at

least one week before the next date of hearing.

7. Respondent No. 1, UPPCB is directed to file a comprehensive report

in respect of illegal mining in the area under consideration and the action

taken by the UPPCB for imposition of environmental compensation

against those who have caused damage to the environment by such

illegal mining, at least one week before the next date of hearing by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.



52

8. List on 06.09.2024.

May 27, 2024
Original Application No. 603/2024
DV

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
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